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CALLING ATTENTION TO A MATTER OF URGENT
PUBLIC IMPORTANCE — Contd.

MR. DEPUTY CHAIRMAN: That is against the rule. No clarifications can be
allowed over clarifications. It cannot be allowed ... (Interruptions)...

it ety FaR fl: 9=, 71 201 S 31 U 91 TTerd 99l 21 ... (aET)....

MR. DEPUTY CHAIRMAN: What the hon. Minister replied was to your
clarifications. There cannot be clarifications over clarifications. I cannot allow this.
...(Interruptions)... You please cooperate with me. I was liberal in allowing clarifications.
I had allowed not only those Members who gave their names in time, but also those
Members who gave their names afterwards. There is no procedure in this House for
seeking clarifications over clarifications. For Calling Attention, you sought clarifications
and the Minister has already replied. She has finally assured that all the issues will be
taken care of. So, there is no need of further clarifications ... (Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, there are certain statements made in the House
which are not factual ... (Interruptions)...

MR. DEPUTY CHAIRMAIN: Then you give notice...(Interruptions)...

SHRI TAPAN KUMAR SEN: I am ready to point out the factual error

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Tapanji, you sought your clarifications after reading
the statement of the Minister. If there was anything in the statement which was factually
incorrect, you could have raised the issue at that time. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, there were factual errors in the statement made
by the Minister in reply to the clarifications sought ... (Interruptions)...

MR.DEPUTY CHAIRMAN Then give notice ...(Interruptions)...

Y faehy paR fl: =, 9f% &w AT 750 off & TR 9 A T8, gafore
BH G IIHRICT B B ... (). ..

SHRI ANUBHAV MOHANTY: Sir, we are not satisfied with the reply of the
Minister. So, we are walking out.

(At this stage some Hon. Members left the Chamber.)

SHRI TAPAN KUMAR SEN: Sir, the Government of Odisha has sent all the papers.
They are standing and telling here that they have not received them. Is it not a factual
deficiency?. Sir, within the two States' MoUs, if this is not implemented, has the Central

Government no role to play? ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: I have to go by the rule.

SHRI TAPAN KUMAR SEN: Are the States of Odisha and Chhattisgarh sovereign
States? They are part of the Indian Union ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I cannot allow discussion on this. ... (Interruptions)...
You give notice saying that the Minister's statement is wrong. I will examine it. I cannot
allow a discussion now ...(Interruptions)... Mr. Raja, how can I allow a discussion like

this? ... (Interruptions)... Mr. Jairam Ramesh, what is this? You know the rules.
SHRI JAIRAM RAMESH: Sir, I am on another topic.
MR. DEPUTY CHAIRMAN: Then you give notice ...(Interruptions)...

SHRI JAIRAM RAMESH: Yesterday, the House could not function because of
continued uncertainty on the Private Members' Bill ... (Interruptions)... 1 want to know as

to what the position of the Government is ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Kanimozhiji, I know you are on another subject.
You give notice. I know your subject is not Mahanadi ...(Interruptions)... You sit down

...(Interruptions)...
SHRI JAIRAM RAMESH: While the voting took place, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: [ will sort it out...(Interruptions)... The Deputy Leader
of the Congress Party, Shri Anand Sharma, you rein in your Member. This is absolutely
wrong. Don't do this. No; don't do this. ...(Interruptions)... 1 will sort out the problem.
...(Interruptions)... Shri Ramachandra Rao, please don't do this. ...(Interruptions)... Shri
Ramachandra Rao, please don't do this. ...(Interruptions)... 1 am requesting the Deputy

Leader of the Congress Party to rein in him and ask him to behave. ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, the private member is very agitated.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I know, I know. ...(Interruptions)... You sit down.
...(Interruptions)... I will deal with that. ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, that is of great concern. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You sit down. ...(Interruptions)... I will deal with
that. ... (Interruptions)...

SHRI JAIRAM RAMESH : Sir, voting must take place. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Jairamji, you sit down. ... (Interruptions)... You please
go back. ...(Interruptions)... See, if you can go back to your seats. One of you raised
the issue, we will sort it out. ...(Interruptions)... Please do that. ...(Interruptions)... Let
us solve the problem. ...(Interruptions)... See, 1 know......(Interruptions)... 1 will finish.
...(Interruptions)... 1 know, this side, the Congress Party wants a discussion on that

particular....
SHRI JAIRAM RAMESH: No discussion; voting. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, voting. ...(Interruptions)... 1 will come to
that. ...(Interruptions)... Voting, if that is your request, we will discuss and decide it.

...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, no discussion; voting. ...(Interruptions)... No

discussion. ... (Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD) : No, Sir.

Let us have a vote. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. LoP. ...(Interruptions)... Okay, 1 will answer
that. ...(Interruptions)... Let me reply to that. Yes, Mr. Jairam Ramesh and hon. LoP have
asked for voting on the Private Members' Bill on which the discussion was over. That I

know. ... (Interruptions)...
SHRI JAIRAM RAMESH: Sir, the Minister's reply is over. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have agreed. ...(Interruptions)... Discussion over
means it is everything. ...(Interruptions)... No; let me. ...(Interruptions)... I can listen to
you only when you speak from your seat and not from here. ... (Interruptions)... I can listen
to you from your seat only. You go to your seat. ... (Interruptions)... Go to your seat. Please
go to your seat. ... (Interruptions)... | will allow you; you go to your seat. ... (Interruptions)...
Now, please listen to me. ...(Interruptions)... Shri Ramachandra Rao, you sit and listen
to me. ...(Interruptions)... Don't do this, Shri Ramachandra Rao. ...(Interruptions)...
Shri Ramachandra Rao, please. ...(Interruptions)... Please sit down. ...(Interruptions)...
Don't show it. It is an insult to me. ...(Interruptions)... You are actually insulting me.
...(Interruptions)... I am telling you it is an insult to the Chair. ... (Interruptions)... Totally
disobeying. Totally ignoring the direction of the Chair. ... (Interruptions)... It is an insult.
...(Interruptions)... Okay, please. ... (Interruptions)...

SHRI V. VIJAYASAI REDDY (Andhra Pradesh) Please listen to me, Sir.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Now, the point is... ... (Interruptions)... Now, listen,

listen. ... (Interruptions)...
SHRI V. VIJAYASAI REDDY: Sir, please. ...(Interruptions)...

MR.DEPUTY CHAIRMAN: I told you that I will listen to you. ... (Interruptions)... Sit

down. ...(Interruptions)... 1 told you that I will allow you, sit down. ... (Interruptions)...
SHRI V. VIJAYASAI REDDY: Sir, please. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I told you that I will allow you; sit down.
...(Interruptions)... 1 told you. ...(Interruptions)... You should know the basic rule that
when the Chair is standing, you should not stand up. ... (Interruptions)... That is the basic
fundamental rule every Member should know. ... (Interruptions)... At least, know that rule
and go by that. ... (Interruptions)... Now, listen, I know the problem, but hon. LoP, I want
to tell you, the discussion was over; correct. The reply was over; correct. But that is a

Private Members' Bill. It can only be taken.
SHRI C.M. RAMESH (Telangana): Sir, quorum was not there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It can only be taken up on the day allotted for Private
Members' Business. ... (Interruptions)... Otherwise, it can also be taken on any other day,
provided the BAC decides accordingly. ...(Interruptions)... Let me say. It is correct that
the Chairman, in consultation with the Leader of the House, has to decide and the BAC

has to finally allot the time also. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, voting was deliberately prevented on Friday.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Let me complete. ... (Interruptions)...

SHRI JAIRAM RAMESH: The time allotted for voting... ... (Interruptions)... The

Government ran away from the vote, deliberately prevented the vote. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Therefore, at this point of time, I am unable to take up
that Private Members' Bill, nor am I able to allow voting. ... (Interruptions)... | am unable

as I am bound by the rules of the House, so I cannot do that. ... (Interruptions)...

SHRI JAIRAM RAMESH: What happened to the Rule on Friday when voting was
sabotaged? ...(Interruptions)...

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I am saying that. ...(Interruptions)... That is what I
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am saying. ...(Interruptions)... Let me complete. But I am also saying that I will convey
the feeling to the hon. Chairman, and the hon. Chairman may consult the Leader of the
House. If the decision is taken, we can have it tomorrow or the day after tomorrow or

Friday. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: We do not agree, Sir. We want it to be taken up
today itself. ... (Interruptions)... We won't allow the House... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I cannot do it. I cannot do it. ...(Interruptions)... 1
am sorry; I cannot do it. ...(Interruptions)... I am sorry; I cannot do. ... (Interruptions)... 1
am bound by the rules of the House. ¥cd & AR DTH BT T 99 gl el &
Reers § & T8I HR FHAT ...(TIIH). ..

il YR STETH Ahal: TR, 4] "HHT" S §AT &, SASD G181 4T ....(FaEH). ..
I W &Y [l aRE Dl i Ui 721 2 ... (aae). ..

MR. DEPUTY CHAIRMAN: Listen to the Minister. ...(Interruptions)... Listen to
the Minister.

SHRI ANAND SHARMA (Himachal Pradesh): Let the House decide it.

3 YEAR ™ THdt: I W TR S TS el 8, S IR 9 F=i il
QIR AR, 3741 519 I8 "R UTH BT ST A1 ST 3178 U9l Bl 2,023 BRI B del
S| .. (STGLT). ..

sft AIEFIE 3Tl W (31T W 2M): MY D! I1d DI ... (FGHH)...

'{_ - "'1 -“"""'ﬁ-." :_“"‘l'- -':‘: “:":L' lj' -_-""l '—'-.' '-._:'!"'-“ .Jl: [ '_ll-.—'h'h T

3 Y&IR AT Thall: 7 bacl AT Yo Bl dfeh IR TS, IIRIES, At
e, TSR SR THMH ITS1 BT 33,000 BRIS B9 AU 91 = Bl ... (FFEH)....

it AeRpeA el (roRT): BRYT ...(FauT). ..

3l IR AT AHal: 89 I Yl Pl THHRO &b Y, 9 A & W,
nfeaRial, FHOIR dedl & ISR & v J1 297 amed €, oifhT 3T 89! b
e B ...(FAH)... I§ BRI MY TR AR g & 319 37 I41 & IHT dY A
T &1 ST NG B SN YT g WRAGR AT A8l 8, SHD!I AT P I B
... ..

sft Ve vt U a@a Terd 3R Bl ...(GYT)... Let the Government agree.
...(Interruptions)... CAMPA can come up later. ... (Interruptions)...

it YEAR ST Fhdt: TR, T8 S AT &b 1Y I 7, TRIGH & I 3 T,
anfearRial & QT 3T ©, BAGIR dadh] & T 31T & 3R I I <9 dReT9d
TE BT ... (AGHT)....

FTransliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: What can 1 do? ... (Interruptions)... Mr. Anand Sharma,

please tell me what I can do. ... (Interruptions)...

SHRI ANAND SHARMA: Sir, please hear me, ... (Interruptions)... Sir, this situation
is entirely the creation of the Government. The Government created this on Friday by
disrupting the House; by preventing the Bill to be taken up for voting after the discussion

was over.
MR. DEPUTY CHAIRMAN: That is all over. Now, what can I do?

SHRI ANAND SHARMA: Now, the rules provide with clarity that if the Leader
of the Council agrees, then, the House can take it up. It is a Private Member's Bill. We
request you to protect the right of the Member. The Government cannot object today, after

one year, ...(Interruptions)...
SHRI MADHUSUDAN MISTRY: The House agrees.

SHRI ANAND SHARMA: The House has discussed thrice, and the Minister has

replied. Therefore, let the Government be fair. You make amends. It is penance for you.

319 ILITAY BT ST MO BT © 3iR 31/ A1 STl i1 3179 YEhaR Bl b1, Iqar
YRIfSad B ... (IGEH). ..

7t JEAR FERT AHhd1: A< Sil, TLATATY AT STADT BRAT TSI, ST 37T B I8 &
...(TTHT)....

MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)... 1 will allow you.
Go to your seat. 39 gl | Ad Iferyl ..(FIYT)... Do not speak from here.

...(Interruptions)...

3l YR AT Thdl: T 3TYD] BRAT TS, S MY AT AR IRI&] P
o # a1em ST 32 1 I8 UTAEIY YD HAT o iR Ffead AR .. caaum)...
STET I 3ITT US3T BT FaTel B, B9 S1eh Y&l H B ...(AGH)... 89 dT8d & b Mg uaer
BT A6 BT AT ... (FE).... TH T8 © [ M UG b I & IR ¥ i sl
IR ...(FAF)... T B T8l AT, Afh T &A1 & BT 8l ... (aHH)... 3R
UIgde W {9 ... (aem™)... BIgs ¥ ...(ag™)... I &9 dIR 2 ...(FaHH)... 396
QT ... (HFET)....

MR. DEPUTY CHAIRMAN: From the Chair, I can give an assurance.

...(Interruptions)... Sit down. ... (Interruptions)...

3 Y&R @ Ahdl: ISP A, 4 &7 =12y ...(@ae™)... s €el, a
T, I "er a4t B Tl
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MR. DEPUTY CHAIRMAN: Nagqviji, from the Chair, I will give an assurance.

...(Interruptions)...

SHRI ANAND SHARMA: Let the Government agree to take it up on
Friday. ...(Interruptions)... Let the Government agree to take it up on this Friday.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: From the Chair, I can give an assurance.
...(Interruptions)...

SHRI ANAND SHARMA: Sir, it can be taken up this Friday. Let the Leader of the
Council be called. Why is the Minister getting agitated?

MR. DEPUTY CHAIRMAN: That is what I am saying.

SHRI ANAND SHARMA: Let the Leader of the Council agree and we may take it
up on Friday. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Anand Sharmaji, I will give an assurance from the
Chair, if it is acceptable to both sides. ... (Interruptions)... Mr. Reddy, you go to your seat,
and then only you can speak. I will allow you if you go to your seat. ...(Interruptions)...
If you go to your seat and stand there, I will allow you. ...(Interruptions)... You cannot
speak from here. ... (Interruptions)... You go back. Listen, from the Chair, [ have a formula
of compromise, if you agree. It is like this. This Friday is for Resolutions, according
to our pattern of working. But, as you said, the Chairman can, according to the rules,
take a decision to have the Bill, certainly, in consultation with the Leader of the House.
Therefore, I will convey the feelings of the House because the Government has also
agreed that they are ready for a discussion. ...(Interruptions)... 1 will convey, which is,
more or less, the consensus of the House, that on this Friday, instead of Resolutions, the

Bills may be taken up. ...(Interruptions)... Please let me complete. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, there is a flaw in your argument.

MR. DEPUTY CHAIRMAN: Let me complete and then I will allow you. ljﬁ'i’,
Qjﬁf(’l ...(TGT).... Even if I have to correct myself, I will correct, but listen to me. So,
I would request hon. Chairman and inform about the consensus of the House that this
Friday we will take up the Bill. And since the discussion on the Bill is over, and if the
reply is over. ...(Interruptions)... 1 said 'if the discussion is over'. Then, whatever step is
to be taken next, either voting or reply, whatever it is, will be taken up. Therefore, this
Friday, we decide with the consent of the hon. Chairman to take up that Bill, if it is

acceptable to both sides. The second point is, why I said this is because, I remember,
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[Mr. Deputy Chairman]

last Thursday, there was a decision of the House. The decision was that the
Compensatory Afforestation Fund Bill will be taken up on Monday. That was yesterday,
and it will be disposed of. That was the decision of the House. ...(Interruptions)... S
21 You allow me to speak, please. From the Chair, I also said that it is a ruling also. So,
now I feel guilty that that decision could not be implemented. I feel humiliated that my
ruling is not taken seriously, and therefore, this is a solution to satisfy all.
...(Interruptions)... This is my suggestion, if you agree. If you give your opinion from
this side and from that side, then, we will take it up on Friday. Do you agree?

...(Interruptions)... Shri Jairam Ramesh, can you say something about my opinion?
SHRI TAPAN KUMAR SEN: We agree.

ft AERTST 991 (& T2n): -7 IR BIRH & 39T H ... (QGH). .. FIT 91 B
T 87 ...(TGEF)....

SHRI JAIRAM RAMESH: With due respect to you, Sir, you are trying to find a
way forward, and we will support you to find a way forward. We are as much interested in
having the CAMPA Bill discussed as Mr. Naqvi, as Mr. Dave and everybody else. We are
as much concerned with the rights of State Governments. We are more concerned about
the rights of Adivasis. That is a separate issue. The issue is this: on Friday afternoon,
deliberately a voting on the Private Members' Bill was prevented. That is the reality. Sir,
now you are saying that it will be taken up on Friday. What is the guarantee? We take
you on your word. What is the guarantee that the Leader of the House will not get up on
Friday and say that it is a Money Bill and the Rajya Sabha is not competent to discuss
this? Are you going to give us the guarantee that voting will take place? It is because all
of today and all of yesterday the Finance Minister has been saying that this is a Money
Bill. On 7th of August, 2015 the President gave his assent to the introduction of this Bill.
From 7th of August this Bill has been in this House. Nobody has raised the Money Bill

issue. Yesterday suddenly, the Finance Minister has raised this.

MR. DEPUTY CHAIRMAN: No, he did not say it in the House. He said nothing

about it in the House ... (Interruptions)...

SHRI JAIRAM RAMESH: On Friday, this is what the Finance Minister will say.

That is why we want the voting now, and not on Friday.

MR. DEPUTY CHAIRMAN: How do you read the Finance Minister's mind?
Do you have any communication? ...(Interruptions)... Is there a direct communication

between Finance Minister's mind and your mind?
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SHRI JAIRAM RAMESH: He has been saying this. Sir, the Finance Minister's
mind is known to everybody in the Central Hall. His mind is on display in the Central
Hall. The Central Hall is abuzz that this is a Money Bill. ... (Interruptions)...

il ¥RE A1 (NER): ITFHIRT FE1e Y, MU U e FH1eT faar g1 H Arar §
3T & BTSW dleil, ST! WEAfT, SREAT & IR H I8 DT o I Tl ...(FIEM)....
FeT H 3T S 91 T B, IHD A1eIH F U AT Farert 21 Aqran g 6 /i A
DI T TR FEHd BT AMRY| HISS Bl SHD! YdH] oIy, I8 dl o Bl 5207 © [h 3R
B IS AT, AT BN, HBT BIF b FhdT 87 ... (FALTH)....

3ft FERTST S STAHTART AEIST ..(IA).... TE FIT G 82 ... (FGET)....

MR. DEPUTY CHAIRMAN: Yes, Mr. Redely, what is that you want to say?

SHRI V. VIJAYASAI REDDY: Sir, I have a point to make. ... (Interruptions)... It is
not merely about voting, even the discussion has to take place. Though a discussion took
place at that time, my party, the YSR Congress Party did not have any representation in
this House. It is a very important issue concerning the people of Andhra Pradesh. It is the
Congress Party which is squarely responsible for the division of the State and the apathy
of the people of Andhra Pradesh. I want to make my submission. Please allow me some
time and I will make my observation on that issue; that can be considered as my maiden

speech.
MR. DEPUTY CHAIRMAN: If there be any discussion like that, I will allow you.

SHRI V. VIJAYASAI REDDY: I would like to make my maiden speech on this

issue at that time.
MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Yes, Mr. Ramesh.

SHRI C.M. RAMESH: In the last Session, this Bill came up and everybody
discussed it. The Minister also gave the reply. Finally, it came up for voting and, at that
time, there was no quorum and it got postponed. Now, if you allow, within ten minutes,
the voting will be over. Then, CAMPA Bill can be taken up. All the Bills can be taken
up as everybody is ready. All the Members are here today. Within ten minutes, it can be

over.
MR. DEPUTY CHAIRMAN: The rule does not permit that. ... (Interruptions)...

SHRI C.M. RAMESH: Sir, we have changed it so many times. It is an important
issue relating to Andhra Pradesh. ...(Interruptions)... Everybody is here; it could be done.

...(Interruptions)...
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THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI Y.S. CHOWDARY): Sir, either this side or that side, both have
been delaying the matter. One side says that it is a Money Bill and it can't be taken up...

MR.DEPUTY CHAIRMAN: Nobody has said it in the House. From the Government,

nobody said it in the House.

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND THE MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI Y.S. CHOWDARY): Sir, it is decided that in the interest of the State
of Andhra Pradesh, let there be voting or a discussion to understand the status of the
assurances given on the floor of the House as well as the Act. What is the status as on
today? Two-and-a-half years have been completed and we should understand what the
Government is likely to do on the commitments under the Act as well as on the assurances

given. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are a part of the Government.

...(Interruptions)...

SHRI Y.S. CHOWDARY: Of course, collectively. I am a part of the Government.

...(Interruptions)...

#f EIR T AdHdt: f$E TIRAT W=, § FHe1 I18dn g 16 &4 R aRE ¥ IR
g T U T8I T2l & e WR TITC SN e FSThRI B o, DIl I PR o, 4 fohil
e 3 9RT 181 38 &1 89 918d & [ ... (@aum). ..

sft ITFHTTfT: 7 YT F IR H...

Y AR AT AHdY: STE1 Td WSS H 539, 8, I8 BIAT I 3R & A18dl §
o ST 81 UeT & e IR =l BNl 8, A A B W =] BT A < S ... (G, .. Al
HET 3T Yo%l T8 o1 M UQ¥ ol 9871 2, UK &l Jelial o1 21 3% I8 © b
STATHS Wﬁ P BT ST A2 This is the whole game. ...(Interruptions)...

SOME HON. MEMBERS: We want voting. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have already given my ruling that the Private
Members' Bill can't be taken up now. According to the rules, it is not possible. Therefore,
am taking up the Compensatory Afforestation Fund Bill, 2016. The Bill has already been

moved in the House. ... (Interruptions)... | have already ruled out. ...(Interruptions)...
It is not possible. ...(Interruptions)... It cannot be taken up now ...(Interruptions)...

SHRI C.M. RAMESH: It is possible ... (Interruptions)... You can make it possible...
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(Interruptions)... You take up the Bill for voting ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Rule does not permit ... (Interruptions)...
SHRI C.M. RAMESH: You can permit it ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I know the rule ...(Interruptions)... It does not
permit me to take up the Private Member's Bill now ...(Interruptions)... So, 1 am
taking up the CAMPA Bill ...(Interruptions)... The first speaker is Shri Jairam Ramesh

...(Interruptions)...
SHRI C.M. RAMESH: Sir, we want voting ...(Interruptions)...

2 AR AT AHd}: SUGUTRT S, ST e P qraofa 4, MqD! Wi &
qrasye ff IfE I8 B RET T ... (mauM).... G S Uit 5t a1 TE 7, 98 SIS HIee Bl
ST Y&l B ....(FaE)... X1 G& 18l § [ 8189 =el| ... (@aL).... [&+ $ AR Irad
g P <9 9 s P& W 989 8, fSde 8l ...(FauM)... 39 A8 P JIeR HIUF Bl
3MgATIC B IET Bl ...(FAUM).... Y] A DI I&qT BT SR ... (TALH). .. & &
ST ATEd § & discussion &, f$de B, ...(caagm)... 31N fe:Ais 811 ... (caaem)....

MR. DEPUTY CHAIRMAN: The House is adjourned till 4.00 p.m.

The House then adjourned at thirty-two minutes past three of the clock

The House re-assembled at four of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
RE. AN ISSUE ABOUT TAKING UP THE PRIVATE MEMBERS' BILL

MR. DEPUTY CHAIRMAN: Now, let us take up the Compensatory Afforestation
Fund Bill, 2016, for further consideration. The Bill had already been moved by the hon.
Minister on 19th July, 2016. ...(Interruptions)... 1 would request the hon. Members to
cooperate so that we can take up the Bill. ...(Interruptions)... The first speaker is Shri
Jairam Ramesh. ... (Interruptions)... Mr. Jairam Ramesh, you can speak. ... (Interruptions)...
Mr. Jairam Ramesh, you can speak. ...(Interruptions)... 1 can hear you, if you speak.

...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Sir, the House is not in order.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, I have already given the ruling
that there cannot be voting because we cannot take up the Private Members' Bill today.
...(Interruptions)... 1 have already assured that it can be taken up on Friday, after a

decision in the Business Advisory Committee. ...(Interruptions)... Therefore, I would



